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ﬂ% ) ) 1, ORDER DATED 5-3-2004,

’ - ;\XW e Applicant}Jayashree Bhuyam,is a

5\%\6 ™

Lady censtablejche having been medically
decategorised has been asked towork as

a Jr.Telephone Operater,BY placirg the
circula r/leteer dated 18,1,198% of the
rRailway Board,under Amnexure-2/€,at page-~19

of the @,A.» the Applicant has poimted eut

that on being medically decategerised,

N i
RPF sheuld first be considered tebe/’r/ lé
e l j
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o«
abserbed in a Ministerial west in RPF

Oreanisatien andé emly if such vecamcy is
rot available,inm that evemt such a medically
decatesorised persen can be aecorbed in amy

other wine/erganisation of the Railwaysf

Asplicant has placed en recerd the letter

of the Senior Security cﬁmniSSioner/RPF

of Khurda Road at Amnexure-3A/3 dt,€,1.04
which disclesed that the RPF ereanisation
have eot vacancies available im RPF Ore.

to sccommodate the applicant, J.Bhuyan,

lady constable as a Jr.Clerk.Since steps

are not Beine takem by the Respondents to

ad just her as a Jr,Clerk in RPF organisatidn
she has filed this 0,2, U/5,19 of the

Administrative Tribumals Act,1985¢

Heard Mg,Achintya Das,learned
Counsel appearing fer the Applicant and
Mr.R,C, Rath,learned Standing Coumsel

for the Rallways:en @hem & copy of this "

‘e

O.,B, has Been served,Since vacancy of Jr.
Clerk in the Ministerial staff is availakle
in RPF Oreanisation of the Rallways(as is
seen u;ier Annexure-A/3 dated 6,1,04),the
applicant should eet the first preference
te be abscrbed in such a vacancy,in view
of theRailway Board's Clrcular under
Anﬁexure-A/G,datei 18,1,1989%9,
In the aferecaid premises, this
_ Ooriginal Applicatien is dispesed of at this

aémissier stage requirine the Respondents

’Qz SN Ao~
s the cass of the aseplicant tebe absoried
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as a Jumier Clerk im RPF oreanisstien in

view of the Railway Board's Circular/lettex
dated 18,1,1989 within a pericd of 30 days
frem the date of receipt of a cepy eof tkis

order, N6 costs,

send copies of this erder alenewith
ceples of the 0,2, te the Respondents and
free coples of this erder be givern te

learned counmsel for beoth sides}_
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